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e-FIR No. 02688/20
State Vs.Unknown (through Applicant Mohd. Nadeem)

PS 1.P. Estate

03.09.2020
(Through Video Conferencing over Cisco Webex Meeting)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/

Covid-19 Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions
issued by Ld. District & Sessions Judge (HQ).

Present: Ld. APP for the State.
Sh. Rajesh Vashishta, Ld. Counsel for applicant.
IO/HC Manoj Kumar,

The present application was filed through email. Scanned copy of
reply under the signature of IO/HC Manoj Kumar is received through email. Copy

stands supplied to counsel for applicant, electronically.
Heard. Record perused.

This order shall dispose off application for release of vehicle DL

8SBV 0602, moved on behalf of applicant Mohd. Nadeem.
In reply received under the signatures of IO/HC Manoj Kumar, it

has been stated that the vehicle bearing no. DL 8SBV 0602 has been recovered in
connection with the present case FIR and same is registered in the name of
applicant Mohd. Nadeem. IO has stated that the investigation qua the vehicle is

complete and he has no objection, if same is released on superdari.

The applicant has sent the scanned copy of RC of vehicle and and

copy of his Adhar Card for the purposes of identity.
On perusal of the report of I0 and documents appended with the

application, the applicant Mohd. Nadeem prima facie appears to be the person

entitled for custody of vehicle in question.

In these circumstances and as per directions of Hon'ble High Court of
Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated
10.09.2014, the aforesaid vehicle be released to the applicant / registered owner

subject to the following conditions:-

1. Vehicle in question be released to applicant/registered owner only

subject to furnishing of indemnity bonds as per the valuation of the
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FIR No. 143/20
State Vs. Ankit @ Ashu
PS L.P. Estate

03.09.2020

(Through Video Conferencing over Cisco Webex Meeting)

Case taken up in view of circular no. 23456-23616 DJ(HQ)/
Covid-19 Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions
issued by Ld. District & Sessions Judge (HQ).

Present: Ld. APP for the State.

Sh. S.K. Pandy, Ld. Counsel for applicant,

10/ST Mohit Asiwal in person

The present urgent application was filed on behalf of the applicant
on email id of this court.
Scanned copy of reply of under the signatures of 10/SI Mohit Asiwal, is received
through email id of the court. Copy of same is already supplied to counsel of

applicant/accused, through email.

This order shall dispose off the application for grant of bail u/s 437
Cr.PC, moved on behalf of applicant/accused Ankit @ Ashu.

It is averred on behalf of accused/applicant that he has been
falsely implicated in the present case. It is further averred that the recovery
effected from the accused is planted one. It is further averred that the co-
accused has already been admitted on bail. It is further averred that the
accused is having family to look after and as such has no involvement in the

present case. With these averments, prayer is made for grant of bail to

accused.

Ld. APP for the State submits that the accused shall not be
released on bail as he is a habitual offender, having previous involvements.

On perusal of the previous conviction/involvement report
appended in the record, it emerges that the accused is having previous
involvements in certain other cases, involving serious offences. More
particularly, the accused has been shown to have complicity in respect of

case FIR No.109/2019 u/s 356/379/411 IPC, PS Civil Lines, FIR No. 509/19
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apph.cat]on s the second bail application moved on behalf of the applicant,
seeking his enlargement on bail. It may be added here that vide orders dated
13.12.2019, the earlier bail application of the accused/applicant, was dismissed by
this court. It has been averred on behalf of applicant that since the accused is
undergoing judicial custody since long, therefore, it tantamount to a changed
circumstance, entitling the applicant for grant of bail. However, in this regard it is
pertinent to mention here that even though there is no bar in entertaining successive
bail applications, by consideration before the same court. There also lies not time-
limit, set for moving the court for bail, after the first or previous bail application, is
rejected. But, it should be only when some new facts and circumstances have been
developed, after rejection of previous bail application, then only the successive bail

application should be considered on merits. In Parvinder Singh vs. State of

Punjab 2003 12 SCC 528, the Hon’ble apex court held that though an accused has
right to move successive bail applications for grant of bail, but the court
entertaining such subsequent application, has a duty to consider the reasons and
grounds on which earlier bail applications were rejected. In such cases, the court
has a duty to record what are the fresh grounds which persuade it to take a view,

different from one taken in earlier application. Similarly, in State of Madhva

Pradesh versus Kajad AIR 2001 SC 3517, it was held that it is true that
successive bail application are permissible under the changed circumstances, but
without the change in circumstances, the second bail application would be deemed,

seeking review of earlier judgment, which is not permissible under the criminal

law.

Now, coming to the contentions advanced on behalf of the
accused/applicant, qua changed circumstances justifying maintainability of present
application. As per the version of the Ld. Counsel for applicant, since the accused is
undergoing J/C since long, hence in view of this changed circumstance, the present
bail application can well be entertained by this court. In this regard, it is pertinent to

add that the authorities cited above clearly suggests that the successive bail
applications are maintainable before the same court only when, circumstance which
led to the dismissal of earlier application, is shown to have been changed. Mere,

brandin ' ing it wi i
g a circumstance or glossing it with a term ‘changed circumstance’, does

Scanned with CamScanner



canned wit amoscanner




Scanned with CamScanner



W IR
RISHABH KAPOOR
HETTR quaTielas) =
Metropolitan Magisirate-c .

Cr. Case 5028/20 AR A, 15C
Central District, Room ;
STATE Vs. Yogesh A1 EOT0 NI, [

FIR No. 143/20 Tis Hazari Courts, Delhi

PS 1.P. Estate

03.09.2020
(Matter has been physically heard)
Case taken up in view of circular no. 23456-23616 DJ(HQ)/ Covid-19

Lockdown/Physical Courts Roster/2020 dt. 30.08.2020 directions issued by Ld.
District & Sessions Judge (HQ).

Present: Ld. APP for the State.
10/SI Mohit Asiwal in person.

Both accused are stated to be in JC.

IO has filed the charge-sheet pertaining to case FIR No.143/20 u/s
356/379/411/34 IPC, PS - L.P. Estate. It be checked & registered.

Heard. Record perused.
On the basis of material available on record, since there exists a

prima facie case against the accused persons for offence u/s 356/379/411/34 1PC,

hence cognizance is taken.
10 is directed to supply copies of charge-sheet (o both accused

persons through concerned Jail Superintendent.

List for scrutiny of documents and consideration on charge on

18.09.2020.
Accused persons be joined for hearing through VC on date fixed.
Concerned Jail Superintendent to do needful.

Scanned copy of this order be sent to concerned Jail Superintendent,

through email.
One copy given dasti to [O.
‘A
. Ax 1
mnmﬁmth”

MM-03(CenértiyfT e, Delhi
03.09.2020

Scanned with CamScanner




